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“Kendriya Paryavaran Bhavan”
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, FOREST & E-5% a9} TR/Ravishankar Nagar,
MINISTEYOF ENVIRONMILL GXHY /Phone: 0755-2426615, 2466525,

CLIMATE CHANGE BT /Fax: 0755-2463102
AYTed (F0Y0)/Bhopal-462016 (M.P.)
, U[ETd /e-mail: rowz.bpl-mef@nic.in
File No. 21-22/2020(7at) / 939 : Dated : [5//0 /2020

To,
Ms. Manasi Joshi,
Advocate,
B/904, Rohan Garima Housing Society,
Shivaji Housing Society, Off Senapati bapat Marg,
Behind JW Marriott Hotel, Pune — 411 016
Mobile No. : 9820976077

Sub:  Original Application 16 of 2020 brackish water research centre //versus// ministry
of Environment, Forests & Climate Change & Ors.

Ref: MOoEF, New-Delhi, Email dated 08.10.2020

Sir,
In reference to the above mentioned court case, it is requested to file the enclosed

affidavit on behalf of the Ministry of Environment, Forest & Climate Change and defend
the interests of Union of India in the matter.

The progresss/status of the case may please be intimated to this office from time
to time.

Encl.: One set of Notarized Affidavit on Green Legal Paper along with four Xeroxes.

Yours Faithfully,

(Vishwa Bandhu Meena)
Scientist ‘C’
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IN THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE, PUNE
ORIGINAL APPLICATION 16 OF 2020

IN THE MATTER OF:
BRACKISE"'WATER RESEARCH CENTRE
[ PETITIONERS
/INERSUS//
MINISTRY OF ENVIROMENT,FORESTS & CLIMATE
CHANGE e, RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1
(MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE)

I, Vishwa Bandhu Meena, S/o Bhagwati Prasad Meena, aged
about 29 years, presently working as Scientist-C in the Ministry of
Environment, Forest & Climate Change (hereinafter referred to as
MoEF& CC)do hereby, in my official capacity, solemnly affirm

and state on oath as follows-

1. That I am acquainted with the facts and circumstances of the
Qt instant case and duly competent to swear the present affidavit
;, on behalf of the MoEF& CC on the basis of the official

records maintained therein.
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I state that I have perused and understood the contents of the
i I den

present Original Application 16 of 2020. At the outset, y

all averments, submissions, statements and allegations made

i i in after.
therein except as may be specifically admitted herein aft

That in exercise of the powers conferred by sub-section (1)
and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, Ministry of Environment and Forest had notified the

: h
Coastal Regulation Zone Notification, 1991 on 19" February,

1991, which, inter-alia, provided classification of Coastal

Regulation Zone (hereinafter referred to as CRZ) areas and
norms for regulating developmental activities therein. This
Notification was subsequently amended from time to time. A

copy of CRZ Notification, 1991 is annexed herewith and
marked as ANNEXURE-R1/1.

That, the Crz Notification,

1991 applies to the tidal
influenced coastal stretches of g

eas, estuaries, creeks, rivers
and backwaters. That, the CRZ boundary for such “tidal

influenced creeks, rivers and backwaters ig 100 m or the

width of the creek, river or backwatérs

» Whichever is less.
That the Coasta] Regulation Zone

(CRZ) is classified into 4
I (CRZ-1) includes arey that
Yy sensitive and important. Category-I (CRz-

cas that have already beep developed up to or

(four) categories viz. Category-

are ecological]
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close to the shore line. Category-III (CRZ-III) includes areas
that are relatively undistributed; and Category-IV (CRZ-IV)
includes areas in Andaman Nicobar, Lakshadweep and small
Islands. It is clear from the fact that the Andaman and
.Nicoba.r Islands, Lakshadweep and small Islands have been

included within the purview of the notification.

That it is submitted that in supersession of the CRZ
Notification, 1991, the Coastal Regulation Zone Notification,
2011 was notified on 6™ January, 2011 for regulation of
developmental activities along the coastal stretches and to
ensure the livelihood security to the fisher communities and
other local communities, living in the coastal areas, to
conserve and protect coastal stretches. A copy of CRZ

Notification, 2011 is annexed herewith and marked as
ANNEXURE-R1/2.

That the CRZ Notification, 2011 declares the following areas
as CRZ and imposes the certain restrictions on the setting up

and expansion of industries, operations or processes and the
like in the CRZ, -

(i)  the land area from High Tide Line (hereinafter

referred to as the HTL) to 500mts on the landward
side along the sea front.

(i)  CRZ shall also apply to the land area between HTL to

100 mts or width of the creek whichever is less on the
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(iii)

(iv)

landward side along the tidal influenced water bodies
that are connected to the sea. Explanation. - For the
purposes of this sub-paragraph the expression tidal
influenced water bodies mean the water bodies
influenced by tidal effects from sea, in the bays,
estuaries, rivers, creeks, backwaters, lagoons, ponds
connected to the sea or creeks and the like.

the land area falling between the hazard line and
500mts from HTL on the landward side, in case of
seafront and between the hazard line and 100mts line
in case of tidal influenced water body.

land area between HTL and Low Tide Line
(hereinafter referred to as the LTL) which will b
termed as the intertida] Zone. ' |
the water and the bed area between the LTL to the
territorial water limit (12 Nm) in case of sea and the

water and the bed areg between LTL at the bank to the

LTL on the opposite side of the bank, of tidal
influenced water bodies.
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1 Viti in different
The development or construction activities in diffe

CZMA
categories of CRZ shall be regulated by the concerned

; ly: -
in accordance with the following norms, namely

I. CRZ-, -

(1)

. . 7
no new construction shall be permitted in CRZ

except, -

(i)

a) projects relating to Department of Atomic Energy,

b) pipelines, conveying systems including transmission

lines;

¢) facilities that are essential Jor activities permissible

under CRZ-I;

d) installation of weather radar for monitoring of
cyclones movement and prediction by [ndian
Meteorological Department;

e) construction of trans harbor sea link and without
affecting the tidal flow of water, between LTL and
HIL = |

f) development of green field airport already
approved at only Navi Mumbai;

Areas

ecologically sensitive, necessary s
be

namely: -

between LTL and HTL  which are ot

afety measures will
incorporated whije permitting  the following,

a) exploration and extraction of natural gas;
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b)

g

)

construction of dispensaries, schools, public rain
shelter, community toilets, bridges, roads, jetties,
erosion control measures, water supply, d"aiﬂage,
sewerage which are required for traditional
inhabitants living within the biosphere reserves
after obtaining approval from concerned CZMA
necessary safety measure shall be incorporated
while permitting such developmental activities in
the area falling in the hazard zone;

salt harvesting by solar evaporation of seawater;
desalination plants;

storage of non-hazardous cargo such as edible oil,
Jfertilizers and food grain within notified ports;
construction of trans harbor sea links, roads on
stilts or pillars without affecting the tidal flow of
water-

Manual mining of atomic mineral(s) notiﬁed under
Part-B of First Schedule of Mining and Minérals
(Development) Act, 1957 occurring as such or in
association with one or other minerals in the inter-
tidal zone by such agencies as authorized by
Department of Atomic Energy, as per mining plan
approved by the Department of Atomic Energy.
Provided that the manual'mining operations are
carried out only by deploying persons using baskets

and hand spades for collection of ore or mineral
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within the intertidal zZone and as per approved
mining plan

1I.  CRZ1v:

The activities impugning on the sea and tidal influenced
water bodies will be regulated except for traditional
fishing and  related ~activities undertaken by local

communities as follows: -

(a)No untreated sewage, effluents, ballast
water, ship washes, fly ash or solid waste Jrom
all  activities including  from  aquaculture
operations shall be let off or dumped. A
comprehensive plan for treatment of sewage
generating from the coastal towns and cities
shall be formulated within a period of one year
in  consultation with stakeholders

including

traditional coastal communities, traditional

fisherfolk and implemented;

(b) Pollution Jrom oil and gas exploration and

drilling, mining, boat house and shipping;

(c) There shall pe no restriction on the traditional

fishing  and allied activities undertaken by local

communities.
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10.

11.

It is submitted that ag Per para 3 (iii) of the CRZ
Notification, 2011, Setting Up and expansion of fish
processing units including warehousing except hatchery and

natural fish drying is a prohibited activity in the CRZ areas.

It is humbly submitted that as per para 4(b) of the CRZ
Notification, 2011, Gulf of Khambat in Gujarat hasbeen
declared as one of the Critically Vulnerable Coastal areas
(hereinafter referred as CVCAs). It is further submitted that
all the activities to be carried out in the identified CVCAs
are  managed through Integrated Management Plans
(hereinafter referred as IMPs). Further IMPs are prepared by
the concerned State Governments and submitted to the

Central Government for its consideration and approval.

It is further submitted that this answering Ministry has not
received any draft IMP of Gulf ofKhambat from the
Government of Gujarat till date for the consideration in the
Ministry.

It is most humbly submitted that as per the said CRZ
notification, the SCZMAs are primarily responsible for
enforcement and implementation of the provisions of the
notification. For the purpose of implementation and
enforcement of the provisions CRZ Notification and
compliance of the conditions stipulated thereunder, the
powers either original or delegated, under the Environment
(Protection) Act, 1986 with the State Governments and State
Coastal Zone Management Authoritics (SCZMAS). The
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provisions related to the composition, tenyre and mandate of 220
/» i SCZMAs, have beep notified from time to time by the

Ministry. The main function of these Authorities include
amongst others, enquiring into the Cases of alleged violation
of the provisions of the CRZ Notification, 2011 and take

appropriate decisjon including power to enforce provisions

under Section 5,10 and 19 of the Environment

(Protection)
Act, 1986.

12 It is respectfully submitted that the answering respondent

without prejudice reserves his right to file an additional

affidavit at a Jater stage, if so necessary

13, It is respectfullysubmitted that

mentioned facts,

In view of the above
the respondent humbly prays that the

Hon’ble Court may be pleased to pass such order as deemed

fit in the interest of the Justice. '
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azette of India

AT
EXTRAORDINARY,
am ey 3—gv-guy (i)
PART II—Scclion 3—Sub-Section (ii)

TR & ST
PUBLISHED BY AUTHORITY

do 105]

af faeel, FuAwe, G 20, 1891/ FEAR 1, 1912

No. 105] NEW DELHI, WEDNESDAY, FEBRUARY 20, 1991/PHALGUNA 1,1912

wmﬁ‘?smm#mﬂmﬁg‘h«a‘?mwgwmw@n U

T W qE

Separate Paging is given to this Part in order that It may be filed as &
leparate compilation

watgwor W Fw derE
(natreor, A7 @4 weasda fm)

#g @ul vt adlg fafigw dw dfeg S gT A9 W€
fafirrr d B wffafiat w8 fafeafer & gu afator (dReT)
sfafirar, 1986 %Y wra 3(2) (5) # g 3(1) W] q@pEem
(weam) Praaasd, 1086 % fraw 5(9) (W) ¥ qgd wioga |

af froefl, 19 v, 1991

FEL. 114 (W) - wwfe gdw d@et 0 wdm frfaw
&3 (0 wiv. ) & e { dwog g @ A ¥ X IO,
garer At wiwrell 0¢ afega & faog wrafert amfa #
g aatae () wfufam, 1936 &% wrr 3(1) @ aTT
3(2)(5) & @ga w% wiwggem wTowt.A.-oac (F) fEats
15 feomae, 1990 % 9@AMT TR A w97

ST W FFAT @ 7 o @ mfd o e
feie et §

we: v qwigew (Feewr) frme, 19se & fRmm s
¥ o0 frmw (3) & @y (@) g @ wiEdi ofw e A
¥ ey weg WA wfiEEd # oA A g T T AT QAR

452 GI/91

M

wqet, erfed, qgr, fefieeed,  afed, o qeeEl & oaw
W, ST ¥R YT & 500 WET aF ™ A s s g
a gmfta & T faw s @ R 9ew wR e
& a9 # qfe ®r adtw fafegar ofvde & w7 § 9f
g ote W wfugen © W ¥ o5 w@w Bfma dw o
WS, @A wqar qtwET w9 e O
frmfirfa sfaaw amdr & 1 w0 wfgem & siomd geq s
T ® 99 Yar & wq § ofowfer fear omom, st s qetey
FvT W, foir s T agwer o
e afl, arfeEi st oawat & ams § senfn fafems
3= wA Yar & S 3@ oA §i, 9w g ad
fg way e (fiF gefifn) dew s awr e
fm Wy ATy FTCT ¥ ogT wEA 0 odwfad o o wedt
# afew ag 7 100 Frz afel & Wy & ar @y s
qUa= 1 el T w6 ST, S AT wagY, ¥ oW oagy gnry
2. afafey fem-warr - femfafon frosae ol fafmms
ofrerr & dae sfafug B oy E owaly -
(1) =@ 9wl #r AT qET WhET Qe  wr freEm,
HhE oAy T MeT ¥ wafea @ @ qayw gl
Y WATEAT AT FEFT KT BrEET
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3. wpfe ferwrd ar Brfea o ower oAt fRETRAT,
gt faqmm ot g g2 ¥ owlilrg ¥, fasweae frfrrfeA
oy A -

(2) wrea gonr & ugiann v o daEerr A afogEana
#, BT.W. 594 (W) AAT 28 YHrE, 1989, B AT
966 (W), ardi® 27 7w, 1989 T w4 W,

1037 () 5 foveay, 1039 #1 mERLTAT] (1) wdvm fafprr @m & Fme frdY Fpargma & oAy

¥ fafafder ' " afvwtzmn wurgt s fafewfr ot
FAIAAT AT WAL AT WA

HIATTRTOT Afn 7w waraw LETEH] % PN ST
foeny (wida @at & fad @ wrgfiw Ao e
BT ;

iy & s, woadlw AT OWN OWYET e
gfpam, miferr &€ o

(2) frmfafer tFmE-dt & fav qafawn ol a= dag

qitd a6 #Y wmiave wigfa mteer @iy, am-

(1) wfaen e g@ddr Ax famto frmea,

(4) wafosel s afgeamat & sw & g g fmo Pt favh fm mew gProv W 4 (IRgome
® w7 frere, 99 (v fve st fan) AT, Gy u;rﬂ:) RS
wfufm, 1974 & qww efwls @ @@ 7t § wfaa . ' ' i

(8)

(8)

(9)

wfer & fowiwier % fan sifeer gfemst & 9Ra ;
qqr "W s A % wwregifw afafum w1 deee
FUE, FTC AT Wil WY W WNg W|Aed] ¥
sarfar wafise s afrel &1 fremmor | Hispo
sarat, ofy €, w1 iy ety St oww afrga
# qriw ¥ AT A Fafus ag g, F @ a-
gk gura & & fam difay arfoswd g el
Fratfey  ® Ay

T w3 ¥ st & (9T g7 w97 wge & 99-
firz &Y g9 ®W ANED gan, gl wE g, w59
wiagar & arl@ & oF wfan aafy, &1 AT 5§ @
wfom T} gufy, & Wi et awe w1 faat s
g fawm T ¥ oUw wwar fRED amfiter @ owe
AT,

i AT FF A & AFRF T qTHET qrarai
T 9 AT WAET ar 9RH dET s, e g Wy
qdm werd & frwer @R o ww B wARew e
atf, F7AT A weaRt qa ArpfaleEt & e efag
§ won faarer vl fedesd, @t e AT SR Seoran
F owAw xRN AR A WA YT O9TGW & fAu
LECC

aT-AEEE] AT AT qUHN AT G 9T g
Tfti = Sgw I @ owre. A Al F Ay ey
G ¥

(10) JwT ware T ¥ 200 Hrew & A, 2004 5000

ey =7 # weowr WEW AT GO w1 A qur
og el & o gewr Atmto ar aifat @ sl
¥ g 47 AT, 99 G0N qEET, wh o e
atew % forg, weTen g ® @il qe & fean Tt gy,

(11) w i % wea-1 ¥ frfafise w1 & orf-

featdiy & damaoim gat i wfwin Frareea;

(12) freT sarc o e gea WA Yo & v s wiwor

feampera, fwarw wiim afgeed,  walasest st
qAwT T OAE A T AT AT glarel,  fiwT shem
% fag wix 97, 39, 99 @7 @l 9w o g g
AEAT ®T o ST A ghrar st v wfaen & wgw
wity Frmmml & fan wfed g Wi

(13) ave fesur, T wrEfes Priwen € aweEe wver

% ofady wom, faad sale gee aw@, s
g6y ST W WAL & fag gam qfodsw fr 2,
W AEEET F W Wy A R e |

A & g @wem oswwon, faen e
TUF AAT &7 G fRA W ) (W
VoA, ®TOET WA, werer afegy,  STEmlaT,
A (AHTHE Taerri #7 qframr O wdr ey
iy frde JTe &Y grewy, @ iy e,
7. o oA T Rl wEf aEr e )

(2) F=wTg T Tew qar wEe o, e fao
MV AL W WIATTLE, W A& wew fat;
Hfem, a, sl wwE, fr@ mfs; sl
v AT water e, wit frfirfe e
Brewy, daTAaters Grnasy #y afvflsem W
aEr W YT EREAT WA M WL S
% waAfy T & wwr ko
(3) o faqa #o (S 99 9% afTagT & A
e g, ared Ffaw & w-ew 8y gfren
qar wife e wAfgm awer & faoew
¥ fmu wger;  Aar

(4) 5 =i oob { wigE €T AT At et ey afa-
fafipt

(3) (1) #érm wom Ay g lRd WAW ¥ AWEHAT T

afggear & fufe & o of & fow o a4
¥ alm de geew dvem v a6 S sl
% wpE-1 o 2 § gfefog fronfde & o
a d Wi S @t T onowfanior @ wiEE
w0 owar FRR oAETT & qataenr s g9
Hewg ¥ WA Ay ael  (danaai wfgw
waar gk faAT)

(2) ol wife dmandi & wrwr & o I &2

v &wr a(z2) # wofea wimlatadt g ffa
. omwe. Fv, & oA gl faw wd el afr-
fafuwt wfigen % oEa-1 9 2 3 KT W An-
feiwt & wmTeT @@E,  d o wTHY R
gaar ety e arfeaft g [ W
S ST

gfq §91 3(3) (1) W ufeafid AT fE T
qEAed Adrs s T EEEET g0 aw anfr maid w,
o s F B owar faoa el ofie wfe-
faferrt arr R wfagEET & QuEdt &1 g
et fear o e AR ot wem anfae
e s wq frfeei & oo owy gheibas
w6 #re aft Rl wETT FT IewE ERT &l
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[arat [L--5w 3 (ii)]

It fag wafaem  (gear) wfafam, 1986
% ITEl F qGA FATE F WA |

(4) wrer #=7 offc wyaww & f9q wfmr ufaor
WT 77 HeAwg A4 ey gy mfeT 7 wWiw
Ter We fa ' o7 0% wey wfieer, 9
™ wieT & A wgwfe o owo & & wed)
ATl & Wi T wiwgen gy ) adry
57y At g waa & fan geranl g

[#,  F1501f/1sasri¥.y -3 (AegA-2)]
v. remafo, afaw

wiqa--1
T 7 T o fawm o
Aol frgwe wm w Aihvor

6(1) faemr wfafafudi & fafmama & foo gt & w99
saTv ¥ & 500 #eT & Wav F qIadl @Ef &y
w7 sfoat § aiite e aar § wei—

Hui-1 (Y T o)

(1) i o, & o, sagrodt, srfaa AW, -
s ATEd e, wow Awertt, s (serfafant) wweEt
WX we AEEl A & 4R gm oA w3 &Y A
qfm  wigfiw g7 dfet fema e sl
fafwar & "9 G@, 9@ & WM 49 W F
AT AR & e § afy F o 3w oW ae
aifefeafir w0 ¥ AgAReT ®iT Agye W Far
aeTy At T iy wgw w9 Adfur ot
w3 Ay T wfegiea B T F W
& |

(il) fo vl Yar WX 9e9 vavag Y & v qem
ga af-2 (7w 9-2)
wfr fert w3k AwdE Aw e & A foefh
fw W wieE % v ‘Pefa da w1 s Ay
famit & weaw s st oAw o fafalre o
wedy et ¥ 9w Qg ¥ 8, wgt @A Ay ey fawio
g ot ¥ e i b et agwnt aar e
amgfT Wie g weee fw S s weeE g
ard A wmIrE T

Hufr-3 (@ Wiz H2-3)

3 §F ot svEw Wi g § et it 1 e 2 & sRea
adt e B oead vl et F wdw dy (foef ok wfes-
firet) wre wrlm el & e ar wd At gx sl
wer Wy G % G wmad, sigt et o wEEogem &
Sui-4 (&Y AT He-4)

A are e, AR AT-2 W) a3 § fafdfre ool
F1 SrewT woTAE  We FrRmT, mEg qar w9 i adg
W |

wfafafud ¥ frmm & fag wwEes

6(2) @i Wit o frww aft # frere ar famfor afe

fafirit %t farafufr ameedt & @ YoUfAE-
wifer &7 e we dafem mbeeter T e

fagr @mm

a1y -1

T v W % 500 HeT ¥ Wr wey fa il qu famin
o w7 b 2(XTH) & men geag aftfafadl & @
T fa sydr W W 397 waw T % @ e f -
fafy & fafo o waufs 4@t & ooy

a1 |w1T Ax-2

(1) 7 @1 aqw ags (a1 &« 5 ofipg gdg v Wy
AAT(AMEET T F EATHA qIHI) ¥ aHx A oK
W A adwe s fratal ¥ g & i wam
FE AT wenie A anElt | wr mrae W st
aniifarad sifyga fatot & qft g v frat
#v wrpwfy €5 7 v o e [k gET  fag fig-
am wagest wfgy waeftr 29T WK s enfar fa-
frowi &7 g far Wi

(2) fawam urh wer E O 7 WX ATRET &1 WA SO
#R famamA wdvr & afada fem far o wee
& o faufo & el € ool )

(8) wat wr sfawer wix faafnr woig awgewen o
WEfT gl & wefE gET ARy |

N e 373
(1) 5% may ¥ ¥ 200 WX an & 5w @ ‘fmg
WY AGL qAT WAT § W T et & weae feet oY
g & fw # Rl W & ool 1 sfer uw
wy utf aqa farg ufor M wdae gwr F oy
A g2 adwT wifugr WA f AT w7 g
gt | fi Wt g ¥ fomiafar @ feg oo
gAY
witr, T4, A@TH, IAE, A F AIE,  ACEE,
FIFHT W G4 W ¥ GEEH AT
(2) wpn-2 ¥ sfeafu faefdet § faifa oft & ada
Tegifameast & fan gl s & g smem
grenjay ARl 9 g & ffbr & fag g
L OTET F 200 W 500 FoH fiw o wqre w11
g wivfwifor daf § wiror g == Somw
A & @ @t & fawe o el g o

(3) 999 ¥aR W ¥ 200 M AR 500 M § A
wrare weredl & frwivjgafair & gqefr § oawd
my wdma W wel W) e de e wfh
W W s € ofy § owmr BY 0 ww S &
frmior/omimatn St wla v9 w0 & o e
ag & Al & 59 61 wAe Tl st den
ggm ¥ wftew =g O, al woT w1 userher da
iz % WeRre & 33 whmwa ¥ wfiew w8 @ -
wim ® gw FATE 9 WET ¥ wimk  SH g0 o
famafor &t #frw & wfad afi @ (yawr o o®
. #iaer) o

av e 494
a3 fwe foarg
(1) 3= sa @1 F 200 WD ¥ dwe way fmio 8
orafa wdr € sy
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(2) 999 wa @@ ¥ 200 7ur 500 Wew ¥ dw fax
T (0 ow) faeraw wiT wew ow) ywius I
¥ T O wmfze, 3@ wmerEw aw wft & @ @
50 vk & wfis T8¢ g@1 afye xap Grefo &
T ATk 9 HiEx ¥ wiad «€ grl wrfgo

(3) wasti @1 fwiw v feamm ol amaeem  aur
W e & oafvger @ oA = =g

(4) @1 W adg = ®y g SgEl A gy fmorarn
o &l & g ¥ oA s ey o

(5) war wg@t § W I WE-NE JENE a9 o9 &
W fiesle =@ o waft wfY & o wfge
TqT

(6) awrfr 3o fiveqgl ¥ w@iw WX a7 dew@n #r gaf-
fE & adlg wEi w8 a A1 wear 2 wadt
3 afmt # wffewr o o awar § sl oww wEe
% wifrg Wt ¥ wfer Sfnd & A g fafoe
e & 1

et W7 B dreE

WTARATH WP BT H Tmd ¥7 WER §W & fog
T WA WATRET

(2) 959 3O Y@ & 500 Ww ¥ Ww F q4T 2w
(frreny & qen Sow qw) ¥ wfes g & @t §N
aifge 1 &7 weeifaa dw qf F g6y w1 50 s
¥ wiirk 78 g wrfge war feim &t gw g=g o
Hex ¥ wfuw T gFf =i o

(3) wadit #r feama Wik fm eweTw & wowm @
AT ATREAT & UTET G AR

(4) wef W o o= oY gur g mar ' w faei
wml & wwdm ¥ g awn g )

(5) *m WTY ¥ q@l IAF W - ) aE §
Wigt Presie wE0 Y sty gl & anh wrfge

(6) murly, g foqwi ¥ T W AW dewm W
gatgafa & @ v e o @, W, S g
2 saar 3 AfvEi § liza o on @ ) v ww
% it wwit & ogafer Gfmi & fag 9w
fafaw &7 BT 1

y7ag-11

7(1) wqEmyAEl & weard ge & o oy wTe Ke-3 %

fafere et & wglavwr e &g @ pafwl & oagrer
drrgifgrest ar Pl frefefad wet & onfta BT -

(1) ufralaT geatfre gox oA YET A 200 Hrev aw |
(Wit & M) war fed sAt WY gsT AT drar
% dta & aa ¥ wr famw o (weqw fiw T
FEAY AT HARr T GFTT F W7 WEIRLR A1)
T F

(2) ©aTE FT GTRETT 0.4 FFEAT H HW TG EWAT A0fA
wreaTf da oME ¥ AE F 339 waly gw o
wTE 0.33 & wiies 7€ g Arfan 1 Ae gw H 9u-
TR gfarEl & w A% ¥ gqm faafor fer
w1 SR

(3) fwior wraata & qAPT qUT T ATETFAT ¥ wrer

g =fem

(4) s T £ F7TE 9 way ¥ wiing FFFOHT Tifam wix
v AT Wt (qfa @7 W saw ) ¥ wfiw
FAT T gAT Ay

(5) qfw 57 o7 SWT YEr ¥ 200 W F wET ¥ A
fay woar, 200-500 WEX #W ¥ Wax g wEe
0T/ T w7 O 7 qgatt & fawtar o awar
Ll

(6) =¥ AT WT % 500 WTT ¥ I g7, ATATT
qar dwaz ¥ gfqaen TR F wAraw W fpwrer, W
WO &Y wae ad At "ad s e gt agt
gt Y arie

(7) ofvisrr s@ & wifies afgod, sm mfoes, sogdat
w1 drfret W M wav wrfr waw sifweod e
Farrafter wgewr frgam and mfga & agr aqfyor
(gar) wffrrs, 1986 gray faffer arast & wwy
By wrf o

(8) afgmmy T o mafiret & v & faqo orymaw
yag @ gy gfifers fem e fe e @ feg
o afgmmt "WiT 31T wafrf=t & g9 ar qot fraTd
9T q =gl @)

(9) vy el feml wr W A, €98 Qe @ e
& W w8 w20 Ml G P qday wod 9Ty
W A waT fhd W g # 500 Mz A gw A
AR UI I -

(10) afz afew ¥ FAqC sl % fag a7 gfe =y
STHIT I AT AT EY AY e AT AT (awedor) whiyfe,
1980 & warty g A W Arggdar & 1 afereEr
Foddy A Wr Wew e Wi qed WAL BT -
e T WET w1fgg o Wi

(11) Teafgq wifew @@ * ugzd fAawt #oegaf g
oy Wy

7(2) mfdaffta fitie et # (4 67 O, T

qERifamet F geard ¥ 4 o draw dw-3 F fafavzf
@aT ¥ agfaTr WR A9 #AE & @iaak & e a2
gt & frrm & far fron-fom

AT FE[OY GOER grr wfagfer wer dm (waEr demg]
et & frim ®0 moahr w@ 47 W o



[wra 11--w® a(ii)]

MTNISTRY OF ENVIRON\’IFI\T & FORESTS

(Department of Environment, Torcsts & Wildlife)

NOTTFICATION UNDER  SECTION 3(1) AND
SECTION 3(2)Xv) OF THE ENVIRONMENT
(PROTECTIONY ACT, 1586 AND RULE 5(3)d)
OF ENVIRONMENT (PROTECTION) RULES,
1986, DECLARING CIOASTAL -STRETCHES AS
COASTAL REGULATION ZONE (CRZ) AND
REGULATING ACTIVITIES IN THE CRZ.

New Delhi, the 19th Febraary, 1991

S.0. 114(E).—Whercas a Notification under Sec-
tion 3(1) and Section 3(2%v) of the Environment
(Protection) Act, 1986, inviting objections  against
the declaration of Coastal Stretches as Coastal Regu-
lation Zone (CRZ) and impoing restrictions on
industries, opcrations and processes in the CRZ was
published vide S.0. No. 944 (E) dated 15th Dccem-
ber, 1990.

And whercas all objections received  have been
duly considered by the Ceafral Government ;

Now, therefore, in cxerci e of the powers conferred
by Clause (d) of sub-rule (3) of Rule 5 of the En-
vironment (Protection) Rules, 1986, and all other
powers vesting in its behalf, the Central Government
hercby declares the coastal stretches of seas, bays,
estuarics, creeks, rivers and backwaters which are
influenced by tidal action (in the landward side) upto
500 metres from the High Tidec Line (HTL) and the
land between the Low Tide Line (LTL) and the HTL
as Coastal Regualation Zone; and imposes with effect
from the date of this Notification, the following res~
trictions on the setting yp and expansion of industries,
operations or processes etc. in the said Coastal Regu-
lation Zonc (CRZ}. For purposes of this Notification,
the High /Tide Linc (HTT) will be defined as the line
unto which the highest high tide reaches at spring
tides. Pl

Note.—The distance from the High Tide Linc
(HTT.) to which the proposced regulatfons will apply
in the case of rivers, creeks and backwatere may be
modified on a case by case basis for reaons to be
recorded while preparing the Coastal Zone Manage-
ment Plans (referred to helow) ; however, thig distance
shall not be less than 100 metre i or the width of the
creck. river or backwater whichever is less.

2. Prohibited Activities :

The following activities are declared as prohibited
within the Coastal Regulativa Zone, namcly :

(i) setting up of new indu trics and expansion
of existing industrics, except those directly
related to water front or dircctly needing
foreshore facilities ;

(i) manufacturc or handling or storage or dis-
posal of hazardous smbstances as specified
in the Notifications of the Gavernment of
India in the Ministry of  Environment &
Torest: No. S.0. S94(B) dated 28th Tuly,
1989, S.0. 966(F) dated 27th November,

WA F YT

(i)

()

FEETI 5

1989 and GSR 1037(E) duted 5th Decom-
ber, 1989 ;

Setting vp and expuansion of fish processing
units  including  wareheuring  (excluding
hatchery and naturol fish drying in permit-
ted areas) ;

sctting up and expansion of  unitsjm:cha:
nisms for disposal of waste1 and effluents,
cxcept facilitics required for discharging
trcated effluenty into the water course with
approval under the Water (Prevention and
Control of Pollution) Act, 1974 ; and except
for storm watcr drainsy

(v) di charge of untreated wasies and cfluents

(vi)

(vii)

(viiD)

(ix)

(x)

(xi)

(xi)

(xiii)

trom industrics, cities or towns and other
human settldments. Schemes shall be im-
plemented by the concerned authorities for
phasing out the existing practices, if any,
within a reasonable time period not exceed-
ing threg years Irom the date of this noti-
fication ;

dumping of city or town waste for the pur-
poses of landfilling or otherwise ; the cxist-
ing practice, if any, shall be phated out
within a reasonable time not exceeding
three years from the date of this Notifica-
tion ;

dumping of ash or any wastes from thermal
power stations ;

land reclamation, bunding or disturbing the
natural course of cca water with similar
obstructions, excent those required for con-
trol of coastal crosion and maiatcnance or
cleasing of waterways, channels and ports
and fo~ prevention of sandbars and also
except for tidal rcgulators, storm  water
drains and structures for prevention of sali-
nity ingress and for sweet water recharge ;

mining of “ands, rocks and other substrata
materials, cxcept those rare  wmirerals not
available outside the CRZ arcas .

harvesting or drawal of pround water and
construction of mechanisms therefor within]
200 m of HTL.; in the 200 m to 500 m
zone it shall be permitted onlv when done
manually through ordinary wells for drink-
ing, horticulture, agriculture and fi heries ;

construction activities in ecologically sensi-
tive arcaq as specified in Annexure-I of this
Notification

any construction activity between the Low
Tide Line and High Tide Line except faci-
lities for carrving treated eflucnts and
waste water discharges into the sca, facilities
for carrying sea water for cooling purposes,
oil, gas and similar pipelines and facilities
ceential for activities permitted under this
Notification ; and

dressing or altering of sand  dunes,  hills,
natural features including landscape changes
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for beautificution, recrcational and other
such purpose:, except as permissible under
this Notification.

3. Regulation of Permissible Activitics :

All other activities, except thos: prehibited in pura
2 above, will be regulated »5 under :

(1) Clearance shall be given for any
within the Coastal Regulation Zone
if it requirc; water front and
facilities,

activity
only
foreshore

(2) The following activities will require environ-
mental clearance from the Ministry of En-
vironment & Forests, Government of India,
namely :

(i) Construction activitics related to Defence
requirements for which foreshore facili-
ties are essential (e.g. slipways, jetties
etc.); except for classified operational
component of defence projects for which
a separate proccdure shall be followed.
(Residential  buildings, oflice buildings,
hospital complexes, workshops shall not
come within the definition of opcrational
reqnircments cxcept in very special cases
and hence shall not normally be permitted
in the CRZ);

(ii) Operational constructions for ports and
harbours and light houses requiring water
frontage; jettics wharves, quays, slip-
ways etc. (Residential buildings & oflice
buildings shall not come within the defini-
tion of operational activities except in
very special cases and nence shall not
normally be permitted in the CRZ);

Thermal power plants (only foreshore faci-
lities for transport of raw materials facili-
ties for in-take of cooling water and out-
fall for discharge of treated wastc water|
cooling water); and

(iii)

All other activities with investment ex-
ceeding rupees five crores.

(iv)

(3) (i) The coastal States and Union Territory
Administrations shall prepare, within a
period of one year from the date of this
Notification, Coastal Zone Management
Plans identifying and classifying the CRZ
areas within their respective territories in
accordance with the guidelines given in
Annexures-I and IT of the Notification and
obtain approval (with or without modifi-
cations) of the Central Government in the

Ministry of Environment & Forests;

(ii) Within the frameweork of such approved
plans, all development and activities
within the CRZ other than those covered
in para 2 and para 3(2) above shall be re-
eulated by the State Government, Union
Territory Administration or the Tocal
authority as the case mav be in accor-
dance with the gnidelines given in Annex-
ures-I and T1 of the Notification; and

(i) In the interim period till the Coastal Zone
Management Plans mentioned in para
3(3Xi) above arc preparcd and approved,
all developments and activities within the
CRZ shall not violate the provisions ot
this Notification, State Goveraments and
Union Territory Administrations shall en-
sure adherence to these regulations and
violations, if any, shall be subject to the
provisions of the Environment (Protec-
tion) Act, 1986.

4. Procedure for monitoring and enforcgment :

The Ministry of Environment & Forests and the
Government of State or Union Territory and such
other authorities at the Statc or Union Territory levels,
as may be designated for this purpose, shall be res-
ponsible for monitoring and enforcement of the provi-
sions of thig notification within their respective juris-
dictions. '

IN. K-15019|1|84TA-IT (Vol. II)]
R. RAJAMANI, Sccy.

ANNEXURE-I

COASTAL AREA CLASSIFICATION AND
DEVELOPMENT REGULATIONS

Classification of Coastal Regulation Zone :

6(1) For regulating development activitics, the
coastal stretches within 500 metres of High Tide
Line of the landward side are classifled into four
categories, namcly :

Category I (CRZ-T) :

(i) Arcas that are ecologically sensitive and im-
portant, such as natlonal parksimarine
parks, sanctuaries, reserve foreste, wildlife
habitats, mangroves, corals|coral reefs, areas
close to breeding and spawning grounds of
fish and other marine life, areas of out-
standing natural beauty|historical heritage
areas, areas rich' in genetic diversity, aceas
likely to be inundated du= to rise in sea
level consequent fipon global warming and
such other areas as may be declared by the
‘Central Government or the conccrned au-
thorities at the State[Union Territory level
from time to time.

(ii) Area between the Low Tide Line
High Tide Line.

Category-1T (CRZ-IT) :

The atear that have already been developed upto
or close to the shore-line. For this purpose, “deve-
Ioped area™ is referred to as that area within the
municipal limits or in other legally designated urban
areas which is already substantially built up and
which has becn provided with drainagz and apjproach
roads and other infrastructural facilitics, such as
water supply and sewerage mains.

Category-TIT (CRZ-TII) :

Arcas that are relatively undisturbed and  those
which do uot belong to either Category-1 or 1. These

and the
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will include coastal zone in the raial arcas (Jevelop-
ed and undeveloped) and also arzas within Munici-
pal limits or in other legally .esignuied urban arcas
wliich we not substantially built up.

Category-IV (CRZ-IV)

Coastal stretches in the Andaman & Nicoba;, Tak-
shadweep amd small islands except those designated
as CRZ-1, CRZ-I or CRZ-IIL

Nimms for Regulation of Activitics.

6(2) The development or constiuction — activities
in different categories of CRZ arcas shall be regulat-
ed by the concerned authorities at the StatejUnion
Territory level, in accordance with the following
norms : '

CRZ-1

No new construction shall be permitted within 500
metres ¢f the High Tide Line. No construction acti-
vity, except as listed under 2(xii), will bz permitted
batween the Low Tide Line and tae Hign Tide Lme,

CRZ-11

(i) Buildings shall be permitted neither on the
seaward side of the cxisting road (or rouds
proposed in the approved Coastal  Zone
Management Plan of the arca) nor on sca-
ward side of existing authurised structures.
Buildings permitted on the landward side
of the existing and proposed roads‘.]existing
authorised structures snall be subject to
the cxisting local Town and Country Plan-

ning Regulations including the existing
norms of FSI|FAR.
(ii) Reconstruction of the authorised buildings

to be permitted subject with the existing
TSIIFAR norms and without change in the
eXisting use,

(iii) The design and construction of  buildings
shall be consistent with the surrounding
landscape and local archiiectural style,

CRZ-IIT

(i) The area upto 200 metres from the High
Tide Line is to be earmarked as ‘No Deve-
lopment Zone’. No construction chall be
permitted within this zonc except for re-
pairs of existing authorised structures mnot
excecding existing FSI, existing plinth arca
and existing density. However, the follow-
ing uses may be permissible in this zone—
agriculture, horticulturs, gardens, pastures,
parks, playfields, forestry and salt manufac-
ture from sca water.

(ii) Development of vacant ploty hetween 200
and 500 metres of High Tide Line in desi-
gnated areas of CRZ-IIT with prior appro-
val of MEF permitted for construction of
hotels/beach resorts for temporary occupa-
tion of tourists|visitors subject to the ¢
ditions as stipulated n the guidclines at
Annexure-II.

(i) Coustruction|rcconstruction of dwelling units
between 200 and 500 metres of the High
Tide Line permitted so long it is within the
ambit of traditional rights and customary
uses such as existing fishing villages and
goathans. Building permission for such
construction|reconstruction will be  subject
to the conditions that the total number of
dwelling units shall not be more than twice
the number of existing units ; total covered
orca on all dloors shall not cxceed 33 per
cent of the plot size ; the overall height of
construction shall not exce:d 9 mctres and
construction shall not be more than 2 floors
(ground floor plus one floor)

(iv) Re construction]alterations' of an existing au-
thorised building permitted subject to (i)
to (iii) above.

CRZ-1IV
Andaman & Nicobar Tslands :

(i) No new construction of buildings shall be
permitted within 200 metres of the HTL ;

(i) The buildings between 200 and 500 metres
from the High Tidc Line shall not have
more than 2 floors (ground floor 2nd  1st
fleor), the total coverad srca on all floors
shall nat be more than 50 per cent of the
plot size and the total heieut of construc-
tion shall not exceed 9 mectres ;

(ii)) The decign and construction of buildings shall
be consistent with the surroundiag land-
scepe and local architectural style,

(iv)} Cerale and sand from th: beaches and coas-
tal waters shall not be ws2d for conslruc-
t.n and other purposes :

(v) Dredeing and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) Howeover, in some of the islands, coastal

stretchies mav slso be  classified into cate-

gorics CRZ-1 or TT or TV, with the prior
appreval of Ministry of Environment and

Forests and in snch designated stretches, the

annronrinte reeulationg given for respective

Categories shall apply.

Takshatween gnd emall Islands :

(1) For permittne ermstruction of huildings. the
distance from the High Tide Line shall be
decided  devending on  the size of the
islands, This shall be laid Jown for each
and, in consultation with the exverts and
with anproval of the Ministry of FEnviron-
ment & Forests, keeping in view the Tand
nre reauirements for specific purnoses vis-a-
vis loenl conditions including hvdrological
aspects =rosion and ecological scnsitivity:

(i The buildings within 500 metres from the
HTL shall not have more than 2 floors
{ground floor and 1st flnor), the total cover-
ed arca on all floors shall not be more than
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50 puer cent of the plot size and the total
height of  construction shall not exceed 3
metres;

(ii)) The design and construction of buildings shall
be consistent with the surrounding -lands-
cape and local architectural style.

(iv) Corals and sand from the beaches and
coastal waters shall not be uscd for construc-
tion and other purposes;

(v) Dredging and underwater blasting in and
around coral formations shall not be per-
mitted; and

(vi) However, in  some of the islands, coastal
stretches may also be classified into categori-
es CRZ-1 or 1T or ITI, with the prior appro-
val of Ministry of Environment & Forcsts
and in such designuteq stretches, the appro-
priate rcgulations given for respective Cate-
gories shall apply.

Lakshadweep and small Islands :

(i) For permitting construction of buildings, the
distance from the High Tide Line shall be
decided depending on the size of the islands.
This shall be laid down for each island, in
consultation with the experts and with ap-
proval of the Ministry of Environment &
Forsts, keeping in view the land usc requirc-
ments for specific puorposes vis-a-vis local
conditions including hydrological aspects,
crosion and ccological sensitivity;

(ii) The buildings within 500 metres from the
HTL shall not have more than 2 floors
(ground floor and 1st floor), the total cover-
cd arca on all floors shall not be more than
50 per cent of the plot size and the total
height of construction shall not cxceed 9
metres;

(1ii) The design and construction of buildings
shall be consistent with the surrounding
landscape and local architectural style,

(iv) Corals and cand from the heaches and cois-
tal waters, shall not be useg for construc-
tion and other purposes.

(v) Dredging and under water blasting in and
around lagoons and coral formations shall
not be permitted; and

(vi) However, in some of the Tslands, coastal
stretches may also be classilied into categories
CRZ-] or Il or Il with prior approval of
the Ministry of Environment & [Forests. In
such designateg  stretches the appropriate
regulations given for respective catcgories
shall apply.

ANNEXURE-1I

GUIDELINES FOR DEVELOPMENT OF BEACH
RESORTS/HOTELS IN THE DESIGNATED
AREAS OF CRZ-III FOR TEMPORARY OCCU-
PATION OF TOURIST|VISITORS, WITH PRIOR
APPROVAL OF THE MINISTRY OF ENVIRON-
MENT & FORESTS

7(1) Constraction of beach resortslhotels with prior
approval of MEF in the designated areas of CRZ-TIT
for temporary accupation of tourists| visitors shall be
subject to the following conditions :

(i) The project proponents shall not undertakc
any construction (including temporary con-
ctructions and fencing or such other bar-
riers) within 200 metres (in the landward
side) from the High Tide Line ang within
the area between the Low Tide and High
Tide Line;

(ii) The total plot size shall not be less than
0.4 hectares and the total covered area on
all floors shall not excced 33 per cent of the
plot size i.e. the FST shall not exceed 0.33.
The open area shall he suitably landscaped
with appropriate vegetal cover;

(iii) The construction shall be consistent with
the surrounding landscapc and local archi-
tectural style;

(iv) The overall height of construction upto the
highest ridge of the roof, shall not cxceed 9
metres and the construction shall not he more
than 2 floors (ground floor plus one upper
floor) ;

(v) Groung water shall not be tapped within
700 m of the HTL; within the 20{) metre-
500 metrc zone it can be tapped only with
the concurrence of the Central|State Groind
Water Board;

(vi) Fxtraction of sand, levelling or digeing of
of sandy stretches excent for stroctural foun-
dation of building, swimming pool shall not
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be permitted within 500 metres of the High
Tide Line;

(vii) The quality of treated effluents, solid wastes,

(viii)

emissions and noise levels etc. from the
project area must conform to the standards
laid down by the competent authorities in-
cluding the Central|State Pollution Control
Board and under the Environment (Protec-
tion) Act, 1986;

Necessary arrangements for the treatment
of the effluents and solid wastes must be
made. It must be ensured that the untreated
effluents and solid wastes are not discharged
into the water or on the beach; and no
effluent|solid waste shall be discharged on
the beach;

(ix) To allow public access to the beach, atleast

a gap of 20 metres width shall be provided

45) GIf91—2

between any two hotels|beach resorts; and

in no case shall gaps be less than 500 metres
apart; and

(x) If the project involves diversion of forest
land for non-forest purposes, clearance as
required under the Forest (Conservation),
Act, 1980 shall be obtained, The require-
ments of other Central and State laws as
applicable to the project shall be met with.

(xi) Approval of the State|Union Territory Tou-
rism Department shall be obtained.

7(2) In ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning
grounds of fish, wildlife habitats and such other areas
as may be notified by the Central|State Government|
Union Territories) construction of beach resorts|hotels
shall not be permitted.

Printed by tho Manager, Govt. of Indian Press, Ring Road, New Delhi-110064
and Published by the Controller of Publicmions, Delhi-110054, 1990
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MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)
COASTAL REGULATION ZONE NOTIFICATION
New Delhi, the 6th January, 2011

S.0.19(E).— WHEREAS a draft notification under sub-section (1) of section and clause (V) of sub-
Section (2) of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.0.No0.2291 (E),
dated 15™ September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15%
September, 2010.;

AND WHEREAS, the suggestions and objections received from the public have been
considered by the Central Government.;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.0.114(E), dated the 19™ February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the
notification the following restrictions on the setting up and expansion of industries, operations or
processes and the like in the CRZ,- '

(i) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea front.

(i) CRZ shall apply to the land area between HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMPs).
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Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water
bodies means the water bodies influenced by tidal effects from sea, in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds connected to the sea or creeks and the like.

(iii) the land area falling between the hazard line and 500mts from HTL on the
landward side, in case of seafront and between the hazard line and 100mts line in case of
tidal influenced water body the word ‘hazard line’ denotes the line demarcated by Ministry
of Environment and Forests (hereinafter referred to as the MoEF) through the Survey of
India (hereinafter referred to as the Sol) taking into account tides, waves, sea level rise and
shoreline changes.

(iv)land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite side
of the bank, of tidal influenced water bodies.

2. For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordance with the
general guidelines issued at Annexure-1. HTL shall be demarcated within one year from the date of
issue of this notification.

3. Prohibited activities within CRZ,- The following are declared as prohibited activities
within the CRZ,- '

(i) Setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression “foreshore facilities” means those activities permissible under
this notification and they require waterfront for their operations such as ports and harbours,
jetties, quays, wharves, erosion control measures, breakwaters, pipelines, lighthouses,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as CRZ-I(i) based on an impact assessment
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(ii) manufacture or handling oil storage or disposal of hazardous substance as specified in the
notification of Ministry of Environment and Forests, No. S.0.594 (E), dated the 28th July
1989, S.0.No.966(E), dated the 27 November, 1989 and GSR 1037 (E), dated the 51
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December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice
versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-Il appended to this notification and facilities for
regasification of Liquefied Natural Gas (hereinafter referred to as the LNG) in the areas
not classified as CRZ- I(i) subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by MoEF and subject to further terms and conditions
for implementation of ameliorative and restorative measures in relation to environment as
may be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials
required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid and the like, shall be permitted within the said zone in the
areas not classified as CRZ-I(i).

(iii) Setting up and expansion of fish processing units including warehousing except hatchery
and natural fish drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of seawater except those,-

(a) required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on
stilts, and such as meant for defence and security purpose and for other facilities
that are essential for activities permissible under the notification;

(b) measures for control of erosion, based on scientific including Environmental Impact

Assessment (hereinafter referred to as the EIA) studies
(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structures for prevention of salinity ingress and freshwater recharge based on
carried out by any agency to be specified by MoEF.

(v) Setting up and expansion of units or mechanism for disposal of wastes and effluents except
facilities required for,-

(a) discharging treated effluents into the water course with approval under the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human settlements
located in CRZ areas other than CRZ-I and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other
human settlements. The concerned authorities shall implement schemes for phasing
out existing discharge of this nature, if any, within a time period not exceeding two years
from the date of issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, fly
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ash for the purpose of land filling and the like and the concerned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period
of one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the State Governments and Union territory
Administration in respect of preparation of Action Plans and their implementation as also
monitoring including the time schedule thereof, in respect of paras (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, 2006 identified by
MOoEF based on scientific studies and in consultation with the State Government or the Union
territory Administration.

(ix) Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities.

(x) Mining of sand, rocks and other sub-strata materials except,-

(a)those rare minerals not available outside the CRZ area,
(b) exploration and exploitation of Qil and Natural Gas.

(xi) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local communities and only for their use.

(b) In the area between 200mts-500mts zone the drawl of groundwater shall be
permitted only when done manually through ordinary wells for drinking, horticulture,
agriculture and fisheries and where no other source of water is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the State
Government and Union territory Administration in the areas affected by sea water
intrusion.

(xi) Construction activities in CRZ-I except those specified in para 8 of this notification.

(xiii) Dressing or altering the sand dunes, hills, natural features including landscape
changes for beautification, recreation and other such purpose.

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4, Regulation of permissible activities in CRZ area.- The following activities shall be
regulated except those prohibited in para 3 above,-

(i)(@) clearance shall be given for any activity within the CRZ only if it requires
waterfront and foreshore facilities;
(b) for those projects which are listed under this notification and also attract EIA notification,

2006 (S.0.1533 (E), dated the 14th September, 2006), for such projects clearance under
EIA notification only shall be required subject to being recommended by the concerned
State or Union territory Coastal Zone Management Authority (hereinafter referred to as the
CZMA).

(c) Housing schemes in CRZ as specified in paragraph 8 of this notification;
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(d) Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered in
accordance with EIA notification, 2006 and in case of projects less than 20,000sq mts built-up
area shall be approved by the concerned State or Union territory Planning authorities in
accordance with this notification after obtaining recommendations from the concerned CZMA
and prior recommendations of the concern CZMA shall be essential for considering the grant
of environmental clearance under EIA notification, 2006 or grant of approval by the relevant
planning authority.

(e) MoEF may under a specific or general order specify projects which require prior public
hearing of project affected people.

(f) construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures;

(ii) the following activities shall require clearance from MoEF, namely:-

(a) those activities not listed in the EIA notification, 2006.

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves,
quays; except for classified operational component of defence projects. Residential buildings,
office buildings, hospital complexes, workshops of strategic and defence projects in terms of
EIA notification, 2006.;

(c) construction, operation of lighthouses;

(d) laying of pipelines, conveying systems, transmission line;

(e) exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants. MoEF may specify for category of projects such as at (f), (g) and (h) of para 4;

(g) Mining of rare minerals as listed by the Department of Atomic Energy;

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(1) Demolition and reconstruction of (a) buildings of archaeological and historical importance, (ii)
heritage buildings; and buildings under public use which means buildings such as for the
purposes of worship, education, medical care and cultural activities;

4.2  Procedure for clearance of permissible activities.- All projects attracting this notification
shall be considered for CRZ clearance as per the following procedure, namely:-

(1) The project proponents shall apply with the following documents seeking prior clearance
under CRZ notification to the concerned State or the Union territory Coastal Zone
Management Authority,-

(a) Form-1 (Annexure-IV of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for
construction projects listed under 4(c) and (d)

(¢) Comprehensive EIA with cumulative studies for projects in the stretches classified as low
and medium eroding by MoEF based on scientific studies and in consultation with the State
Governments and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;

(e) CRZ map indicating HTL and LTL demarcated by one of the authorized agency (as
indicated in para 2) in 1:4000 scale;

(f) Project layout superimposed on the above map indicated at (¢) above;
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(g) The CRZ map normally covering 7km radius around the project site.

(h) The CRZ map indicating the CRZ-I, II, Ill and IV areas including other notified
ecologically sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union
territory Pollution Control Committees for the projects involving discharge of effluents,
solid wastes, sewage and the like.;

(ii) The concerned CZMA shall examine the above documents in accordance with the
approved CZMP and in compliance with CRZ notification and make recommendations within
a period of sixty days from date of receipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the
SEIAA) as the case may be for the project attracting EIA notification, 2006;

(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of
the CRZ notification;

(iii) MoEF or SEIAA shall consider such projects for clearance based on the
recommendations of the concerned CZMA within a period of sixty days.

(vi) The clearance accorded to the projects under the CRZ notification shall be valid for the
period of five years from the date of issue of the clearance for commencement of construction
and operation.

(v) For Post clearance monitoring — (a) it shall be mandatory for the project proponent to
submit half-yearly compliance reports in respect of the stipulated terms and conditions of
the environmental clearance in hard and soft copies to the regulatory authority(s)

concerned, on 15 June and 315" December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its
copies shall be given to any person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned
regulatory authority.

(vi) To maintain transparency in the working of the CZMAs it shall be the responsibility of the
CZMA to create a dedicated website and post the agenda, minutes, decisions taken,
clearance letters, violations, action taken on the violations and court matters including the
Orders of the Hon’ble Court as also the approved CZMPs of the respective State Government
or Union territory.

5. Preparation of Coastal Zone Management Plans.

(i) The MoEF may obtain the CZMPs prepared through the respective State Government or
Union territory;

(ii) The CZMPs may be prepared by the coastal State Government or Union territory by
engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of MoEF and in consultation with the concerned stakeholders;

(iii)The hazard line shall be mapped by MoEF through Sol all along the coastline of the
country and the hazard line shall be demarcated taking into account, tide, waves, sea level
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rise and shoreline changes;

(iv)For the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the contour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite imageries
with the recent satellite imageries;

(v) Mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning
and 1:10,000 scale or cadastral scale for micro level mapping and the hazard line shall be
taken into consideration while preparing the land use plan of the coastal areas;

(vi)The coastal States and Union Territory will prepare within a period of twenty four
months from the date of issue this notification, draft CZMPs in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-l of the notification, which involve public
consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the
concerned CZMA for appraisal, including appropriate consultations, and recommendations in
accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;

(viii) The State Government or Union territory CZMA shall submit the draft CZMPs to
MOoEF alongwith its recommendations on the CZMP within a period of six months after
incorporating the suggestions and objections received from the stakeholders;

(ix)MOEF shall thereafter consider and approve the CZMPs within a period of four
months from the date of receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concerned
CZMA within the framework of such approved CZMPs as the case may be in
accordance with provisions of this notification;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the
maps following the above procedures;

(xii) The CZMPs already approved under CRZ notification, 1991 shall be valid for a period
of twenty four months unless the aforesaid period is extended by MoEF by a specific
notification subject to such terms and conditions as may be specified therein.

6. Enforcement of the CRZ, notification, 2C11-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated
are available under Environment (Protection) Act, 1986 with the MoEF, State
Government or the Union territory Administration NCZMA and SCZMAs;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union
territory CZMAs have already been notified by MoEF in terms of Orders of Hon’ble
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Supreme Court in Writ Petition 664 of 1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for
enforcing and monitoring of this notification and to assist in this task, the State
Government and the Union territory shall constitute district level Committees under the
Chairmanship of the District Magistrate concerned containing atleast three representatives
of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions of the CRZ notification, 1991, but which have not
obtained formal approval from concerned authorities under the aforesaid notification shall
be considered by the respective Union territory CZMAs and the dwelling units shall be
regularized subject to the following condition, namely-

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

7. Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and
marine waters, the CRZ area shall be classified as follows, namely:-

(i) CRZ-1,-

A. The areas that are ecologically sensitive and the geomorphological features which play a
role in the maintaining the integrity of the coast,-

(a) Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of S0meters
along the mangroves shall be provided; '

(b) Corals and coral reefs and associated biodiversity;

(c) Sand Dunes;

(d) Mudflats which are biologically active;

(e) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection)
Act, 1986 (29 of 1986); including Biosphere Reserves;

(f) Salt Marshes;

(g) Turtle nesting grounds;

(h) Horse shoe crabs habitats;

(i) Sea grass beds;

(j) Nesting grounds of birds;

(k) Areas or structures of archaeological importance and heritage sites. B. The area
between Low Tide Line and High Tide Line;

(ii) CRZ-11,-

The areas that have been developed upto or close to the shoreline.
Explanation.- For the purposes of tiie expression “developed area” is referred to as that area
within the existing municipal limits or in other existing legally designated urban areas

which are substantially built-up and has been provided with drainage and approach roads
and other infrastructural facilities, such as water supply and sewerage mains;
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(iii) CRZ-IIL-

Areas that are relatively undisturbed and those do not belong to either CRZ-I or Il which
include coastal zone in the rural areas (developed and undeveloped) and also areas within
municipal limits or in other legally designated urban areas, which are not substantially built

up.
(iv.) CRZ-1V,-

A. the water area trom the Low Tide Line to twelve nautical miles on the seaward side;

B. shall include the water area of the tidal influenced water body from the mouth of the
water body at the sea upto the influence of tide which is measured as five parts per
thousand during the driest season of the year.

(v) Areas requiring special consideration for the purpose of protecting the critical coastal
environment and difficulties faced by local communities,-

A. (i) CRZ area falling within municipal limits of Greater Mumbai;
(ii) the CRZ areas of Kerala including the backwaters and backwater islands;
(iii) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal
and other ecologically sensitive areas identified as under Environment (Protection) Act,
1986 and managed with the involvement of coastal communities including fisherfolk.

8 Norms for regulation of activities permissible under this notification,-

(i) The development or construction activities in different categories of CRZ shall be
regulated by the concerned CZMA in accordance with the following norms, namely:-

Note:- The word existing use hereinafter in relation to existence of various features or existence
of regularisation or norms shall mean existence of these features or regularisation or norms
as on 19.2.1991 wherein CRZ notification, was notified.

I. CRZ-I,-
(i) no new construction shall be permitted in CRZ-1 except,-

(a) projects relating to Department of Atomic Energy;

(b) pipelines, conveying systems including transmission lines;

(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by
Indian Meteorological Department;

(e) construction of trans harbour sea link and without affecting the tidal flow of water,
between LTL and HTL. . ‘

(f) development of green field airport already approved at only Navi Mumbai

(i) Areas between LTL and HTL which are not ecologically sensitive, nécessary safety
measures will be incorporated while permitting the following, namely:-
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(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rainshelter, community toilets,
bridges, roads, jetties, water supply, drainage, sewerage which are required for
traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safety measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;

(e) desalination plants;

() storage of non-hazardous cargo such as edible oil, fertilizers and food grain within
notified ports; _

(g) construction of trans harbour sea links, roads on stilts or pillars without affecting the
tidal flow of water.

II. CRZ-11,-

(i) buildings shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorized structures;

(i1) buildings permitted on the landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local town and country planning

regulations including the ‘existing’ norms of Floor Space Index or Floor Area Ratio:
Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road:

(iii) reconstruction of authorized building to be permitted subject with the existing Floor
Space Index or Floor Area Ratio Norms and without change in present use;

(iv) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II appended to this notification and facilities for regasification of
Liquefied Natural Gas subject to the conditions as mentioned in sub-paragraph (ii) of
paragraph 3; ‘

(v) desalination plants and associated facilities;

(vi) storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in
notified ports;

(vii) facilities for generating power by non-conventional power sources and associated
facilities;

[11. CRZ-111,-

A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts
along tidal influenced water bodies or width of the creek whichever is less is to be earmarked
as “No Development Zone (NDZ)”,-

(i) the NDZ shall not be applicable in such area falling within any notified port limits;

(ii) No construction shall be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under the notification

"including facilities essential for activities; Construction/reconstruction of dwelling units of
traditional coastal communities including fisherfolk may be permitted between 100 and 200
metres from the HTL along the seafront in accordance with a comprehensive plan prepared
by the State Government or the Union territory in consultation with the traditional coastal
communities including fisherfolk and incorporating the necessary disaster management
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provision, sanitation and recommended by the concerned State or the Union territory CZMA
to NCZMA for approval by MoEF;

(iii) however, the following activities may be permitted in NDZ —

(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry;

(b) projects relating to Department of Atomic Energy;

(c) mining of rare minerals;

(d) salt manufacture from seawater;

(e) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(f) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in subparagraph (ii) of paragraph 3;

(g) facilities for generating power by non conventional energy sources;

(h) Foreshore facilities for desalination plants and associated facilities;

(i) weather radars;

() construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, sewerage,
crematoria, cemeteries and electric sub-station which are required for the local
inhabitants may be permitted on a case to case basis by CZMA;

(k) construction of units or auxiliary thereto for domestic sewage, treatment and
disposal with the prior approval of the concerned Pollution Control Board or
Committee; :

() facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.

B. Area between 200mts to 500mts,-

The following activities shall be permissible in the above areas;

(i) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-lII ; '

(ii) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-1I;

(iii) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub-paragraph (ii) of paragraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in
notified ports;

(v) foreshore facilities for desalination plants and associated facilities;

(vi) facilities for generating power by non-conventional energy sources;

(vii) construction or reconstruction of dwelling units so long it is within the ambit of
traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruction will be subject to local town
and country planning rules with overall height of construction not exceeding 9mts with two
floors (ground + one floor);

(viii) Construction of public rain shelters, community toilets, water supply drainage,
sewerage, roads and bridges by CZMA who may also permit construction of
schools and dispensaries for local inhabitants of the area for those panchayats, the major
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part .of which falls within CRZ if no other area is available for construction of such
facilities;
(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph
(vii), (viii);
(x) development of green field airport already permitted only at Navi Mumbai.

(IV) In CRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except
for traditional fishing and related activities undertaken by local communities as follows:-

(a) No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all
activities including from aquaculture operations shall be let off or dumped. A
comprehensive plan for treatment of sewage generating from the coastal towns and
cities shall be formulated within a period of one year in consultation with stakehoiders
including traditional coastal communities, traditional fisherfolk and implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(¢) There shall be no restriction on the traditional fishing and allied activities undertaken by
local communities.

V. Areas requiring special consideration,-
1. CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the CRZ area of the Greater Mumbai because of the
environmental issues, relating to degradation of mangroves, pollution of creeks and coastal
waters, due to discharge of untreated effluents and disposal of solid waste, the need to
provide decent housing to the poor section of society and lack of suitable alternatives in
the inter connected islands of Greater Mumbai shall be regulated as follows, namely:-

A. Construction of roads - In CRZ-I areas indicated at sub-paragraph (i) of paragraph 7
of the notification the following activities only can be taken up:-

(a) Construction of roads, approach roads and missing link roads approved in
the Developmental Plan of Greater Mumbai on stilts ensuring that the free flow of
tidal water is not affected, without any benefit of CRZ-II accruing on the landward
side of such constructed roads or approach roads subject to the following conditions:-
(i) All mangrove areas shall be mapped and notified as protected forest and

necessary protection and conservation measures for the identified mangrove
areas shall be initiated.
(ii)) Five times the number of mangroves destroyed/cut during the construction
process shall be replanted.
B. Solid waste disposal sites shall be identified outside the CRZ area and thereafter
within two years the existing conventional solid waste sites shall be relocated outside
the CRZ area.

(iii) In CRZ-1I areas-

(@) The development or redevelopment shall continue to be undertaken in accordance with
the norms laid down in the Town and Country Planning Regulations as they existed on
the date of issue of the notification dated the 19" February, 1991, unless specified
otherwise in this notification.
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(b) SLUM REHABITATION SCHEMES;-

1. In the Greater Mumbai area there are large slum clusters with lakhs of families
residing therein and the living conditions in these slums are deplorable and the civic
agencies are not able to provide basic infrastructure such as drinking water, electricity,
roads, drainage and the like because the slums come up in an unplanned and
congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief
and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may
implement slum redevelopment schemes as identified as on the date of issue of this
notification directly or through its parastatal agencies like Maharashtra Housing and
Area Development Authority (MHADA), Shivshahi Punarvasan Prakalp Limited
(SPPL), Mumbai Metropolitan Region Development Authority (MMRDA) and the
like.:

Provided that,-

(i) such redevelopment schemes shall be undertaken directly or through joint
ventures or through public private partnerships or other similar models ensuring that
the stake of the State Government or its parastatal entities shall be not less than
51%; ’

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall
be in accordance with the Town and Country Planning Regulations prevailing
as on the date on which the project is granted approval by the competent
authority;

(iii) it shall be the duty of the project proponent undertaking the redevelopment
through conditions (j)(2) above along with the State Government to ensure that all
legally regularized tenants are provided houses in situ or as per norms laid down
by the State Government in this regard.

(c¢) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

1. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and
unsafe buildings in the CRZ areas and due to their age these structures are
extremely vulnerable and disaster prone and therefore there is an urgent need for the
redevelopment or reconstruction of these identified buildings.

2. These projects shall be taken up subject to the following conditions and safeguards:

(i) such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be allowed to be taken up involving the owners of these buildings
either above or with private developers in accordance with the prevailing Regulation,
directly or through joint ventures or through other similar models.

(i) the Floor Space Index or Floor Area Raiio for such redevelopment schemes shall be in
accordance with the Town and Country Planning Regulations prevailing as on the
date on which the project is granted approval by the competent authority

(iii) suitable accommodation to the original tenants of the specified buildings shall be

41 GIM1=7 -
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ensured during the course of redevelopment or reconstruction of the buildings by
the project proponents, undertaking the redevelopment through condition 2(i) above.

(d) Notwithstanding anything contained in this notification, the developmental activities
for slums and for dilapidated, cessed and unsafe buildings as specified at paras (b) and (c)
above shall be carried out in an accountable and transparent manner by the project
proponents mentioned therein which shall include the following pre-condition
measures, wherever applicable;-

1. (i) applicability of the Right to Information Act, 2005 to all redevelopment or
reconstruction projects granted clearance by the Competent Authorities;

(ii) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of
appropriate ranks in consultation with Government of Maharashtra;

(iii) details of the Slum Rehabilitation Scheme, including the complete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Government of Maharashtra in one month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects
indicated at sub-item (b) and (c) of item (iii) of sub-paragraph V shall display cn a large
notice boards at the site and at the office of the implementing or executing agency the
names of the eligible builders, total number of tenements being made, names of eligible

" slum dwellers who are to be provided the dwelling units and the extra area available for
free sale.

(v) Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph V
shall be given permission only if the project proponent agree to be covered under the
Right to Information Act, 2005.

2. MoEF may appoint statutory auditors, who are empanelled by the Comptroller and
auditor General (hereinafter referred to as the C&AG) to undertake performance and
fiscal audit in respect of the projects relating to redevelopment of dilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shall be audited
by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra
for periodic review of implementation of V(iii)(b) and (c) which shall include
eminent representatives of various Stakeholders, like Architects, Urban Planner,
Engineers, and Civil Society, besides the local urban bodies, the State Government
and the Central Government.

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public
consultation in which views of only the legally entitled slum dweller or the legally
entitled tenent of the dilapidated or cessed buildings shall be obtained in accordance with
the procedures laid down in EIA notification, 2006.

(¢) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ- II
shall be categorized as CRZ-III, that is, ‘no development zone’.

(f) the Floor Space Index upto 15% shall be allowed only for construction of civic
amenities, stadium and gymnasium meant for recreational or sports related activities and
the residential or commercial use of such open spaces shall not be permissible.

(8) Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981
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or relevant records of the Government of Maharashtra, shall be mapped and declared as
CRZ-III so that any development, including construction and reconstruction of dwelling
units within these settlements shall be undertaken in accordance with applicable as per local
Town and Country Planning Regulations.

(h) Reconstruction and repair works of the dwelling units, belonging to fisher communities
and other local communities identified by the State Government, shall be considered and
granted permission by the Competent Authorities on a priority basis, in accordance with the
applicable Town and Country Planning Regulations.

2. CRZ for Kerala

In view of the unique coastal systems of backwater and backwater islands alongwith space
limitation present in the coastal stretches of the State of Kerala, the following activities in CRZ
shall be regulated as follows, namely:-

(i) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have 50mts width from the High Tide Line on the
landward side as the CRZ area; _

(iii) within 50mts from the HTL of these backwater islands existing dwelling units of local
communities may be repaired or reconstructed however no new construction shall be
permitted;

(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwelling units
of local communities may be constructed with the prior permission of the Gram panchayat;

(v) foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the like,
may be taken up within 50mts width from HTL of these backwater islands.

3. CRZ of Goa.-

In view of the peculiar circumstances of the State Goa including past history and other
developments, the specific activities shall be regulated and various measures shall be undertaken as

follows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities
required for fishing and fishery allied activities such as traditional fish processing
yards, boat building or repair yards, net mending yards, ice plants, ice storage, auction hall,
jetties may be permitted by Grama Panchayat in the CRZ area;

(ii) reconstruction, repair works of the structures of local communities including fishermen

community shall be permissible in CRZ;

(iii) purely temporary and seasonal structures customarily put up between the months of
September to May; _

(iv) the eco sensitive low lying areas which are influenced by tidal action known as khazan
lands shall be maj _ed;

(v) the mangroves along such as khazan land shall be protected and a management plan for the
khazan land prepared and no developmental activities shall be permitted in the khazan
land;

(vi) sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No
activity shall be permitted on such sand dune areas;

(vii) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as
turtle nesting sites and protected under the Wildlife Protection Act, 1972 and these areas
shall be surveyed and management plan prepared for protection of these turtle nesting
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sites;
(viii) no developmental activities shall be permitted in the turtle breeding areas referred to in
sub-paragraph (vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal
communities including the fisher folk;-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as
Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra,
Karwar and Coondapur in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu,
Bhaitarkanika in Orissa, Coringa, East Godavari and Krishna in Andhra Pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process of consultation with
local fisher and other communities inhabiting the area and depend on its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shail be deta.iled in
the guideline which will be developed and notified by MoEF in consultations with Fhe
stakeholders like the State Government, local coastal communities and fisherfolk and the like

inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view
the conservation and management of mangroves, needs of local communities such as,
dispensaries, schools, public rain shelter, community toilets, bridges, roads, jetties, water
supply, drainage, sewerage and the impact of sea level rise and other natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation of Coastal Zone
Management Plans;

(e) till. such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, jetties, water supply, drainage,
sewerage which are required for traditional inhabitants shall be permitted on a case to case
basis, by the CZMA with due regards to the views of coastal communities including
fisherfolk.

|F. No. 11-83:2005-1A-H1]
J. M. MAUSKAR. Addl Secy.

e R ,, Wi uwumuvuw ' Jmmwumwwmm Y HERR B BN OO DA AUTNNOOE AR 4 (. - b4c] ks G 14 Lt



[ s [1—&U8 3(ii)] A AT SR

ANNEXURE 1

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

I. A. Demarcation of High Tide Line

1.

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National Centre for
Sustainable Coastal Management (NCSCM).

Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management
(CZM) Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

. Local level CZM Maps shall be prepared for use of officials of local bodies for determination of

the CRZ.
The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps

5.

11.
12.

Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever
1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of
base map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest

satellite imageries or aerial photographs

The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.
Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will
be used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in
accordance with the CRZ notification. '
The following geomorphological features shall be considered while demarcating in HTL or LTL:

Landward (monsoonal) berm crest in the case of sandy beaches

Rocks, Headlands, Cliffs

Seawalls or revetments or embankments
500 meter and 200 metre lines will be demarcated with respect of HTL.

. HTL (as defined in thé CRZ notification) and LTL shall also be demarcated in the CZM maps

along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.

Classification of different coastal zones shall be done as per the CRZ notlf' cation

Standard national or international colour codes shall be used to highlight sub-classification of
data.

C. Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate

implementation of the Coastal Zone Management Plans

13.
14.

Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.
These maps are available with revenue Authorities and are prepared as per standard norms.
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15. HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in
accordance with the CZM Maps approved by the Central Government.

6. 500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

17. HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the CZM Plans.

19. Symbols will be adopted from CZM Maps.

20. Colour codes as given in CZM Maps shall be used.

21. Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State
Government or Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-

II. Classification of CRZ areas

1. The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZ L IL I, 1V and V. '

2. The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I
areas. All the CRZ-I areas listed under para 7(I)A and B shall be clearly demarcated and colour
codes given so that each of the CRZ-I areas can be clearly identified.

3. Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different
colour distinguishing from the mangrove area.

4. The buffer zone shall also be classified as CRZ-I area.

5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000
scale and also on the cadastral scale maps.

6. The CRZ-II areas shall be those areas which have been substantially built-up with a ratio of built-
up plots to that of total plots is more than 50%.

7. In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local
communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral
scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including
sanitation, safety, and disaster preparedness.

8. No developmental activities other than those listed above shall be permitted in the areas between
the hazard line and 500mts or 100mts or width of the creek on the landward side. The dwelling
unit of the local communities including that of the fishers will not be relocated if the dwelling
units are located on the seaward side of the hazard line. The State Government will provide
necessary safeguards from natural disaster to such dwelling units of local communities.

9. The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the
terminology used by Naval Hydrographic Office shall be relied upon.

10. The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

~ 11. The water area shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality. '

12. In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ I, 11, III, IV.

13. The existing authorized developments on the sea ward side shall be clearly demarcated.
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14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief
operations during cyclones, storms, tsunami and the like.

II. CZMPs approved by MoEF in accordance with CRZ notification, 1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have been approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect
to the approved CZMP prepared under CRZ notification, 1991.

[V. Public Views on the CZMP,

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received
in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs
shall be held at district level by the concerned CZMAs.

b) Based on the suggestions and objections received the CZMPs shall be revised and approval of
MOoEF shall be obtained.

¢) The approved CZMP shall be put up on the website of MoEF, concerned website of the State,
Union Territory CZMA and hard copy made available in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management Plans

1. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who
shall verify the CZMP based on latest satellite imagery and ground truthing.

2. The rectified map would be submitted to MoEF for its record.

Annexure-11

List of petroleum and chemical products permitted for storage in [CRZ except CRZ-1(A)]

(i) Crude oil;

(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation fuel;

(vi) High speed diesel;

(vii) Lubricating oil;
(vi'ii).Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha;
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(xii) Furnace oil;
(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

S kokk

Annexure-111

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-I1I and
CRZ-11 for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-I1
and 11 for occupation of tourist or visitors shall be subject to the following conditions, namely:-

(a) The project proponent shall not undertake any construction within 200 metres in the landward
side of High Tide Line and within the area between Low Tide Line and High Tide Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

(d) no flattening of sand dunes shall be carried out;

(e) no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

(f) Construction of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such construction will not

adversely affect fee flow of groundwater in that area;

(g) the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no
development zone shall be taken into account;

¢
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(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

() the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and
the construction shall not be more than two floors (ground floor plus one upper floor);

(I) groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within 500metres of the High Tide Line;

(n) the.quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act, 1986;

(o) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or
on the beach; and no effluent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(q) if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and
State laws as applicable to the project shall be met with; and

(r) approval of the State or Union territory Tourism Department shall be obtained.

II. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and
spawning grounds of fish, wildlife habitats and such other area as may be notified by the Central

or State Government Union territories) construction of beach resorts or hotels shall not be
permitted

* %k ok
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Annexure-IV

Form-I for seeking clearance for project attracting CRZ notification
Basic information:

Name of the Project:-

Location or site alternatives under consideration:-

Size of the project (in terms of total area) :-

CRZ classification of the area :-

Expected cost of the project:-

Contact Information:-~

(1) Activity

1. Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, and the like)

S. No. | Information/Checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change in land use,

land cover or topography including increase in
intensity of land use (with respect to local
land use plan)

1.2 Details of CRZ classification as per the

approved Coastal Zone Management Plan?

1.3 Whether located in CRZ-I area?

1.4 The distance from the CRZ-I areas.

1.5 Whether located within the hazard zone as

mapped by Ministry of Environment and
Forests/National Disaster Management
Authority?

1.6 Whether the area is prone to cyclone, tsunami,

tidal sut . <, subduction, earthquake etc.?

1.7 Whether the area is prone for saltwater

ingress?

1.8 Clearance of existing land, vegetation and

buildings?

1.9 Creation of new land uses?

1.10 Pre-construction investigations e.g. bore hole,

soil testing?

1.11 Construction works?

e I
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Demolition works?

Temporary sites used for construction works
or housing of construction workers?

1.14 Above ground buildings, structures or
earthworks including linear structures, cut and
fill or excavations

1.15 Underground works including mining or
tunneling?

.16 | Reclamation works?
17 Dredging/reclamation/land filling/disposal of
dredged material etc.?

1.18 Offshore structures?

1.19 Production and manufacturing processes?

1.20 Facilities for storage of goods or taterials?

1.21 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.22 Facilities for long term housing of operatlonal
workers? _

1.23 New road, rail or sea traffic during
construction or operation?

1.24 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.25 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic movements?

1.26 New or diverted transmission lines or
pipelines?

1.27 Impoundment, damming, culverting,
realignment or other changes to the hydrology |
of watercourses or aquifers?

1.28 Stream and river crossings?

1.29 Abstraction or transfers of water form ground
or surface waters?

1.30 Changes in water bodies or the land surface
affecting drainage or run-off?

1.31 Transport of personnel or materials for
construction, operation or decommissioning?

1.32 Long-term dismantling or decommissioning or
restoration works?

1.33 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.34 Influx of people to an area in either
temporarily or permanently?

1.35 Introduction of alien species?

1.36 Loss of native species or genetic diversity?

1.37 Any other actions?
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2. Use of Natural resources for construction or operation of the Project (such as land, water,
materials or energy, especially any resources which are non-renewable or in short supply):

S. No. Information/checklist confirmation Yes/No | Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

2.1 Land especially undeveloped or agricultural

land (ha)

22 Water (expected source & competing
users) unit: KLD

2.3 Minerals (MT) ‘

2.4 Construction material — stone, aggregates,
sand/soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7 Any other natural resources (use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be harmful
to human health or the environment or raise concerns about actual or perceived risks to human
health.

S. No.

Information/Checklist confirmation

Yes/
No

Details thereof (with
approximate quantities/rates,
wherever  possible)  with
source of information data

3.1

Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and

water supplies)

32

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

3.3

Affect the welfare of people e.g. by changing
living conditions? ‘

3.4

affected by the project e.g. hospital patients,
children, the elderly etc.,

Vulnerable groups of people who could be |

3.5

Ar+ ¢her causes, that would affect local
commuiiities,  fisherfolk, their livelihood,
dwelling units of traditional local communities
etc

4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

S.
No.

Information/Checklist confirmation

[ETT R T
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l Yes/ Details thereof (with
No approximate  quantities/rates,
wherever possible) with source
of information data
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4.1 | Spoil, overburden or mine wastes

4.2 | Municipal waste (domestic and or commercial
wastes) '

43 | Hazardous wastes (as per Hazardous Waste
Management Rules)

4.4 | Other industrial process wastes

4.5 | Surplus product

4.6 | Sewage sludge or other sludge from effluent
treatment

4.7 | Construction or demolition wastes

4.8 | Redundant machinery or equipment

4.9 Contaminated soils or other materials

4.10 | Agricultural wastes

4.11 | Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate quantities/rates,
wherever  possible)  with
source of information data
5.1 | Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 | Emissions from production processes
53 | Emissions from materials handling including
sterage or transport
5.4 | Emissions from construction activities including
plant and equipment \
55 |Dust or odours from handling of materials
including construction materials, sewage and waste
5.6 Emissions from incineration of waste
5.7 | Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 | Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
S. No. Information/Checklist confirmation Yes/ | Details thereof  (with
No approximate quantities/rates,
wherever  possible) with
source of information data
with source of information
data
6.1 From operation of equipment e.g. engines,
ventilation plant, crushers
6.2 From industrial or similar processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems
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6.7

From any other sources

|

| ]

7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:

S. Information/Checklist confirmation Yes/ Details thereof (with
No. No approximate  quantities/rates,
wherever possible) with source
of information data
7.1 From handling, storage, use or spillage of
hazardous materials
7.2 | From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the
land or into water '
7.4 From any other sources
7.5 Is there a risk of long term build up of pollutants
in the environment from these sources?

Risk of accidents during construction or operation of the Project, which could affect human health or
the environment
S. Information/Checklist confirmation Yes/ Details thereof (with approximate
No. No quantities/rates, wherever
possible)  with  source  of
information data
8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances
8.2 | From any other causes
8.3 | Could the project be affected by natural disasters
causing environmental damage (e.g., floods,
earthquakes, landslides, cloudburst etc)?

9. Factors which should be considered (such as consequential development) which could lead to

environmental effects or the potential for cumulative impacts

activities in the locality

with  other existing or planned

e e

S. No. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No quantities/rates, wherever
possible)  with  source  of
information data
9.1 Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:
Supporting infrastructure  (roads, power
supply, waste or waste water treatment, etc.)
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housing development
extractive industries
supply industries
other

9.2 Lead to after-use of the site, which could have an
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

I11. Environmental Sensitivity

Areas

Name/
Identity

Aerial distance (within 15
km))

Proposed project location
boundary '

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value

Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

W

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses

facilities) .

(hospitals, schools, places of worship, community |

10

Areas containing important, high quality or scarce
resources

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11

Areas already subjected to pollution or
environmental damage. (those where existing
legal environmental standards _are exceeded)

12

Areas susceptible to natural hazard which could
cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding or extreme or adverse climatic
conditions)

Kk kk
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